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Fresents: Shri Ram Kanwar Dhillon, counsel for applicants
in Mea
Sy an order passed on 17.1.2002, 0A-132/2007 was
dispased of with & direction te the applicant in  the

ioner  of Police to  hear and »
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prasent  MA, the Comm

dispozse of the appeal filed by the respondent herein
A.seaking fo impugn an order of paenalty dated 25.5.7000
f igssued by the Joint Commissicner of Police acting as &

disciplinary authority in disciplinary proceadings

conducted against him. The order of the aforesaid

disciplinary authority had. been carried in appeal before ;Jﬂ

the Commissioner of Police on ZSN?"ZﬁOOu Vide order

passed by the Tribunal on 17.1.200%7 in Of=132/2002, the

Commissioner of Police was directed to dispose of the

aforesaid appeal expaditiously and within a pariod of
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; hree  months  from the date of service of a copy of the
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arder. By the present MA, the Commissioner of Police has
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f the Joint

pointed out that the issue as to the power o

Commissioner of Police to act either as a disciplinary

authority Qr appellate authaority WAS ending

consideration of the Delhi High Court in  CWP-8689/2001

and a decision in  that behalf is  awaited. In the

circumstances, Dy the prasent MA, a praver is made For 73{
Yo

grant of extenzion of time to dispose of the appeal.

In our  wisw, prayer made is  reasonable  and

arves  to be favourably considered, The Commissioner

of  Police will now dispoze of the appeal within a period



{21 Q/

months from the date of service of a copy of
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1z allowed in the aforestated
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(S.a.T. Rizwvi)
Member (aA)
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